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O r ig in a l  A ^ in lic a t io n  No. 1|9 o f  1992, 

t h is  the  day o f  31st j 1996,

HON'BLE MR. JUSTlCii B .C . irtiwi-.MA, V .C .

HON'BLKMR. V .K . ^ETH, A .H .

1/

, LU .P . C i v i l  S e rv ice  (E xecu tive  Branch) 
A s s o c ia t io n  th ro u g h  i t s  P re s id e n t S h r i ,
R .A . P rasad , son o f  Shri,;| R a ja  Ram, P re s e n t ly , 
p os ted  as E xecu tive  J i r e c t o r ,  U .P , S ta te , 
Employees -.’e l f a r e  C o rp o ra t io n , Lucknow.

2 . Ram Swaroop Saxena, aged abou t 49 y e a rs , 
son o f  S h r i .  A- a3h Sehax i L a i ,  P re s e n tly , 
posted  as R e g io na l Food C o n t r o l le r ,  Lucknow 
r /o  14, G u l is ta n  Coloney^ Lucknow.

3 . S r i Prakash S ingh  aged abou t 38 y e a rs , 
son o f  S h r i Ram M u rt i S in g h , P re se n tly , 
posted  as Dy. Labour Com m issioner, Lucknow 
D iv is io n ,  U .P ,, r e s id e n t  o f  4 /6 , % is e r b a g h  
C o lony , Lucknow

A p p lic a n ts .

By Advocate : None.

Versus,

Union o f  In d ia  through j S e c re ta ry , Departm ent, 
i n  the  M in is t r y  o f  P e rsonne l, P u b l ic  G rievances , 
& E d u c a t io n , N orth  B lo ck , C e n tra l S e c r e t a r ia t ,  
New -Delh i.

2 . S ta te  o f  U .P . throxigh C h ie f  S e c re ta ry , 
Government o f  U .P . ,  s 4 c r e t a r ia t ,  Lucknow,

!)
i|

3. U nion P u b l ic  S e rv ipe  com i?'ission, New J e l h i ,  
th rough  i t s  Chairm an.J

By Advocate :

Resoondents.

S r i V .S , Verma,

S r i A .K . C h a tu rv a d i.



O

A-

—  2 —

QFJER (O ra l)

By Hon, M r. J u s t ic e  B.C« Saksena, V ,C .

1
'.'.'hen |;he case was c a l le d  o u t

none responded on b e h a l f  ©f the  a p p l ic a n t s .  The O .A .

1
ao'^ears to  have been f i l e d  on the  b a s is  o f  a d e c is io n

1
g iven  by the  New Bombay B^nch o f  the  T r ib u n a l in v o lv in g

II
in t e r o r e t a t io n  o f  R u le  - 8 o f  the  In d ia n  A dm in is-

1

ij
t r a t i v e  S e rv ic e s  ( R e cu r itm e n t ) .^u les/ 1954 Bead 

^  w ith  Sub-Rule (1) o f  Begul|^tion - 9 o f  th e  I , A , s .

I (A ppo in tm ent by P ro n o tio n  | le g u la t io n s  1955) , The

I ie c is io n  o f  th e  New Bombay Bench was c h a lle n g e d

li , '
111 th rough  S .L .P .  No. 1441 ofi| 1993 and C iv i l  Appeal No,

ii- i
ii 1415 o f  1993, The s a id  C iv i l  Appeals have been

dec ided  by the  H o n 'b le  Supreme C ou rt by an o rd e r  passed 

on 23rd March, 1993 , copy |of the  same has been 

Annexed as Annexure - a -5 a lo n g w ith  C o u n te r - A f f id a v it ,

2 , In  th e  ll lig h t o f  P r in c ip le s  o f  law

and the  in t e r p r e t a t io n  o f  th e  s a id  r e g u la t io n  from

the  r u le s  the  a p p l ic a n t  do H ot have a c a se . The

i
responden t have a ls o  f i l e d  copy o f  an o rd e r  

passed by t h i s  T r ib u n a l in  ^ .A , No, 263 o f  1991

w hich has been annexed as Annexure -A-7 , The
i|

s a id  d e c is io n  a ls o  is  a g a in s t  th e  a p p lic a n t* p e rh a p s  

th e  a p p l ic a n t  are  no lo n g e r  Ijin teces ted  to  pursue
II
II

th e  c a se . No R .A  has beert f i l e d .

3 , The O .A ,I i s  a c c o rd in g ly  d ism is s e d .

No o rd e r  as to  c o s ts ,

MKMBEK -(A) 1 VIC^’ CnAlRriAiM

Dated : 31-5-1996 
Lucknow,
A .K .


